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MR. DEPUTY CHAIRMAN: This debate
will continue after some time. Now, the
statement will be made and if time i available,
we shall take it up and if no time is left,
because at 6 o'clock, we have to take up half-
an-hour discussion—and after the half-an-hour
discussion, this debate will be taken up; today
wifi have to complete the debate; we have no
time left Home Minister will now make the
statement.

STATEMENT BY MINISTER

I. Incident at Patiala on 2nd  May,
1983.

II. Situation in Assam.

THE MINISTER OF HOME AFFAIRS
(SHRIP. C. SETHI): I request that I would
make both the statements...

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): I think it will be better if he
makes one statement first and the, we seek
clarifications, and afterwards he can make the
other statement. We want the Hom, Minister
to make the statements separately.

SHRI P. C. SETHI: I will deal with them
separately; but let me read both of them at the
same time.
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SHRI JASWANIJT SINGH (Rajas-
than): My friend, hon. Jagdish Mathur has
made a very valid point. These are two totally
distinct and separate issues on which the
Minister is making statements. There is the
issue of firings in Patiala and...

MR. DEPUTY CHAIRMAN: That has
been said. Don't enter into argument. Your
objection is noted that you want separate
statements. That is clear. ~Why waste thg
time?

SHRI JASWANT SINGH: We want
clarification separately.

MR. DEPUTY CHAIRMAN: You need
not take the time of the House.

SHRI VISHVAIJIT PRITHVUIT SINGH
(Mabharashtra): Mr. Jaswant Singh wants to
speak on both the statements; that is his
problem. You must understand it, Sir.

SHRI P. C. SETHIL: I am making the
statement first regarding the incident at
Patiala

I. Incident at Patiala on 2nd May, 1983

SHRI P. C. SETHI: Sir, according to the
information furnished by the Government of
Punjab, an altercation took place on 2nd May,
1983 at Patiala between two shopkeepers over
the use of loudspeaker. Their supporters
reached the spot, which accentuated the
situation. Persons belonging to both the
groups clashed and indulged in arson and
brickbating. It has been reported that about 28
shops were set on fire and some scooters were
also damaged.

The police used tear gas and resorted to
lathi charge and firing to bring the situation
under control. Curfew has been imposed from
5 P. M. on 2nd May, 1983.

In these incidents six persons are reported
to have been injured. They have been
admitted in the hospital and are reported to be
out of danger.

On May 3, 1983 two shops were damaged
in arson and one incident
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of stabbing was reported. Some shops at
certain places in Punjab also remained closed.
On the night of May 8/4, 1983 one shop is
reported to have been set on fire.

Fifty-nine persons are reported to have
been arrested till the evening of May 3, 1983.

The State Government are keeping
constant vigil and have taken necessary
measures to deal with the situation which is
reported to be under control.

I am confident that this House will join me
in condemning acts which create disharmony
and misunderstanding amongst different
sections of society. I appeal to all
communities and every section of public
opinion in Punjab to strive to maintain the
traditional communal harmony and peace and
continue to work together for the greater good
of the State and the country.

SHRI ERA SEZHIYAN (Tamil Nadu): I
would like to seek clarifications on this.

MR. DEPUTY CHAIRMAN: But my
problem is that I have received so far 20
names. I will call only one person from each
party and not everyone. Members Will have
to restrain themselves.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): Sir, on a point of order. The
practice has always been...

MR. DEPUTY CHAIRMAN: I will allow
only one Member from each party.

SHRI SUSHIL CHAND MOHUNTA;
This is not a simple question.

MR. DEPUTY CHAIRMAN: All-right, 1
call upon Mr. Mohunta to put questions.

SHRI SUSHIL CHAND MOHUNTA:
Sir, I am very thankful to you for
iing me this opportunity to speak

or? this subject. But all the same, 1
would again request...
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MB. DEPUTY CHAIRMAN: You put
your questions.

SHRI SUSHIL CHAND MOHUNTA:
This is such an issue where everybody is
deeply interested.

MR. DEPUTY CHAIRMAN: Why do you
waste the time of the House? You put your
questions.

SHRI SUSHIL CHAND MOHUNTA: Sir,
this incident as it has been painted here, is not
such a simpl, thing, it is not such an ordinary
occurrence, that a dispute between two shop-
keepers has erupted into this flare up and a
seemingly difficult situation has arisen. This is
not a simple thing. We have to go into the
whole history of this. The situation in Punjab
is tense not because two shopkeepers have
quarrelled. It is tense because for the last more
than two years, we h&ve been prolonging the
discussions. Discussions after discussions
have been held and you have been saying that
you are trying to meet their demand? half way,
full way, that you have met their religious
demands and that you are thinking over their
other demands. In the meantime, sentiments
and feelings have been worked up. This
situation has arisen, because,—you will
excuse me—I| would say, the Government has
acted in the capacity in which Shakespeare put
Hamlet. You have not acted at all. It is said
that if a little bit of Othello had been in
Hamlet and a little bit of Hnmle'. had been in
Othello, both the tragedies would have been
comedies. If the Government had taken acti in
at the apropriate stage, there would not have
been this tension. This problem is not such a
simple affair. This is a communal problem.
People from two different sects, from two
different communities, have struck against
each other. This has led to this flare up.
Today, in the newspapers, I have read that the
Army is standing by. This is not a simple
thing that police had fired some tear gas shells
resorted to firing and the persons v/ho had
been injured have been admitted to the
hospital. The question is, how far it will
escalate. You cannot stop this
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volcano. I said earlier, while dealing with the
Punjab situation, that we are close to the
volcano, it is burning, it has erupted; kindly
take remedial steps. But nobody thought over
it. The result is that we are absolutely close to
the eruption of the volcano. I do not think you
can stop it, the way in which, the speed with
which, you are going ahead. The question is,
why all these things are taking place? Why
can't you stop it? You cannot stop it by sitting
here in Delhi on a question of prestige. There
is no prestige involved. You talk to these
people. What are the differences? I cannot
understand. There are no differences
whatsoever. All the points have been thrashed
out threadbare. The water dispute has been
thrashed out and an agreement was reached.
Nothing remains. On the territorial dispute,
nothing remains. Why is this being allowed to
continue? I would like to point out that if this
thing continues and you cannot stop it, then,
the consequences will be very grave and we
will be paving the way for the balkanisation
of this country. Nobody will be able to stop it.
You must act fast, with speed and without any
delay so that you can once and for all clinch
the issue and restore normalcy, peace and
amity amongst the people of th, State.

SHRI SUKOMAL SEN (West Bengal) :
Sir, the apprehension is that what has
happened in Assam.

MR. DEPUTY CHAIRMAN: You speak
on Punjab.

SHRI SUKOMAL SEN: What has
happened in Assam is again going to be
repeated in Punjab, that is what I am pointing
out. Because of the drift in the case of Assam
such tragedies are taking place. Similar drift
is also obvious in the attitude of the
Government dealing with the Punjab issue.
After the killing of the DIG also the issue was
discussed in this House. Now today's paper
says that there was firing in Amritsar, one
DSP was shot at, but he escaped. Then in
Patiala there is almost communal
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riot. The Hindus and the Sikhs are fighting
with each other. The Hindus have gone to the
extent of forming 'Hindu Suraksha Samiti'.
So, it is not an issue between the Akalis and
the Government of India only. Now it has
become an issue on the one side between the
Government of India and the Akalis and on
the other side between the Sikhs and the
Hindus. So, the issue which was originally
between the Government of India and the
Akalis has further developed to be an issue
between the Sikhs and the Hindus also. So, I
would like to know from the hon. Minister,
how long will they wait to settle the issue of
Punjab? Where is the knot? They have agreed
to the religious demands. Where is the actual
knot for whicti the solution remains to be
seen? Also I would like to know from the
Home Minister what action h, is going to tak,
in that regard and how he wants to deal with
the incident that has taken place in Patiala.
The situation may flare up if it is not checked
in time.
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SHRI V. N. TIWARI (Nominated): It
started in 1978 when they were in power.

SHRI KALRAJ MISHRA (Uttar Pradesh):
It is Darbara Singh who started this problem.
You analyse the whole situation.
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SHRI V. N. TIWARI: The Akhand
mJatha—Nirankari clash took place in JS78

and that is the root cause of the problem.
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tension continues, wherever there are-Sikhs,
there will be tension because in the popular
mind it has come to be accepted that all Sikhs
are Akalis. I would like to ask you: is this what
you want to happen? Mr. Home Minister,
results of this tension are going to be
horrendous.  There will be more Hindu-Sikh
riots in different parts of the country. It will
increase the sense of insecurity in the minds of
Sikhs who form less than 2 per cent of the
population of this country and are scattered all
over India. They will magnity their
grievences and look up imaginery
grievances. They will feel that they have been
discriminated against and thereby create a
fertile soil for sowing the seeds of Khalistan.
I would like to ask you: is this what you really
want to happen? There are mischevious
elements on both sides, as has been seen in
Patiala. I have more evidence with me.
Recently a Member  of  this House, Shri
Gurcharan Singh Tohra, as President of the
SGPC, has addressed me a long telegram,
which I was going to take up as a Special
Mention but which I have been permitted to
mention here. This is a fracas over Manji
Sahib a temple in Haryana. The SGPC has
made a direct accusation of the
involvement of  the Haryana Government
in flouting the orders of  the  Gurdwara
Judicial Commission, the High Court of Punjab
and Haryana and the Supreme Court, by refusal
to allow permission to the Receiver appointed
by the Judicial Commission to take
possession of the Gurdwara. 1 do not want to
go into details.  All I want to mention is
that you put up, what my friend has said, agent
provocateurs to create communal issues
where there are none. Is this what you

SHRI KHUSHWANT SINGH (Nominated):
Mr. Deputy Chairman, Sir, I -would like to
address a few remarks to the Home Minister. Mr.
Home Minister, you will agree that what has
happened in Patiala is the result of the prolonged
confrontation ' between the Akalis and the
Government and the tension created thereby with
its epicentre at Amritsar. You will also agree that
" Jonger this confrontation goes on, the worse
the tension will become. What has happened at
Patiala is going to be repeated elsewhere, it will
spread to hamlets, villages, towns and cities of
Ftaijab, Haryana, Himachal Pradesh, Rajasthan
and Delhi. In fact, if this

would like to happen?

Finally, I have one simple question to ask.
Are you willing to make a statement here and
now in this House that you will resume
negotiations with the Akalis immediately and
not suspend or postpone them till an ultimate
settlement has been reached? If you are not
willing to
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make that statement, at least I will put, the
worst construction of your attitude.

SHRI V. N- TIWARIL: Mr. Deputy
Chairman, Sir, Mr. Home Minister's Statement
on the incident that occurred on 2nd May 1983
at Patiala says that it was on account of alter-
cation between two shopkeepers over the use
of loudspeaker. Sir, I was born in that town, |
was brought up in that town. I know Jaurian
Bhatti, Anardana Chowk and Master Tara
Singh Chowk for the past 30 years sources of
Tension for all these years. A procession was
taken out by the Hindus, but the Government
took no action when they knew that there was
tension on account of Akalis' demand and they
were also doing the same type of activity. It is
not a question of loudspeaker. The tension was
being felt for so many days by Hindus, the
communalists. The other day I said that people
who say that nothing is happening in Punjab
do not know that violence is actually in the
mind, of the Punjabis. It is not a question of
loudspeaker. It may only be an excuse. What
are we going to do for easing the tension
which is there in every mind, whether he is a
Sikh or a Hindu? [ agree with Sardar
Khushwant Singh that if we do not solve the
problem immediately, there are going to be
more riots, not only in Patiala but in other
parts of the State also. And, Sir, I would like to
know in all humility one thing. I can
understand that somethting happened when
there was no law and order. But, what has
happened when the curfew was on? Shops
have been burnt in the town. Can Government
justify it? I had said in October that if those
who have to maintain law and order indulge in
violence the situation cannot improve. I said
that the Punjab Police is responsible for many
things. When the curfew was on, what was the
police doing when shops were being looted,
when things were being burnt? I asked the
other
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day what actionng.  takenagainst the police
offi< ihawnot arrested one culprit. And now
when the curfew is on, property is not safe, life
is not safe. How long are you going to watch it?
How long are we going to suffer it? This i* my
second questioYi.

And lastly, Sir, I am convinced that with
any delay, situation is going, to deteriorate.
Therefore, the time has come to act and solve
the problem. I would like to know from the
Home  Minister what initiatives  the
Government is taking to solve this problem.
And I can assure- yo about one thing. As I
said, this entire tension, even of Akalis and
others, is the result of that feud in 1978
between the Nirankaris and the Akhand Kirtan
Jathas. If you see the incidents of murder, all
these are conencted with each other. They
were witnesses in courts and other things are
there. Therefore, let us not forget this aspect,
that Punjab has a history of generation after
generation feuds. If I am killed, my third
generation will take the revenge. Therefore,
do not forget this race of Panja-bis and save
Punjabis from sue*' things. This is my appeal.
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DR. RAFIQ ZAKARIA (Maharashtra):
Sir, you are not a telephone operator that the
hon. Member should call you hello.
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MR. DEPUTY CHAIRMAN: He does not
think he is sitting in Rajya Sabha; he is
thinking that he is sitting in a market place.
What can we do?
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SHRI B. IBRAHIM (Karnataka): Is he
putting a question or making a speech?
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MR. DEPUTY CHAIRMAN: Order,
please. The hon. Minister.

SHRI P. C. SETHI: Sir, I have made a
specific statement about an incident in
Patiala. Therefore, I did not go into the other
question of Punjab affairs. Moreover, we
have discussed Punjab affairs many times in
this House. Still there are some questions
which need clarifications.

First of all, I want to clarify that the
Military has not been called. Secondly, Sir, it
is not correct to say, as has been said by Mr.
Sukomal Sen, that now it has become an issue
between Hindus and Sikhs. Hindus and Sikhs
are one and many times, as even Sardar
Khushwant Singhji has said here, in one
family one man belongs to the Sikh religion
and another is a Hindu. There are inter-caste
marriages between Hindus and Sikhs.
Therefore, the need of the hour is, as I have
requested the hon. Members, that we should
not paint it in such a manner and we should
cooperate in such a manner that this type of
painjing may not increase the tension in other
places.
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Sir, as far as the question of shoot-I at-sight
order is concerned, the District Collector had
announced on the loudspeaker that anybody
found indulging in arson during curfew was liable
to be shot. Therefore, we cannot actually call it a
shoot-at-sight ~ order.  According to my
information, as far as Patiala is concerned, though
there have been some communal incidents before,
there was no tension in that town before this
particular incident took place.

Sir, Mr. Mathur has asked me whether
there are some foreign provocative agents in
the country. We have no report of such type
as far as we are concerned. . .

SHRI JAGDISH PRASAD
MATHUR: Do you mean to say that only
sympathisers are there? The Prime Minister is
on record as having said that the movement is
backed by foreigners. That means only some
countries are backing it formally.

SHRI P. C. SETHI: That is a different
thing that some countries are backing it from
outside by giving support to people like
Chauhan and others...

SHRI JAGDISH PRASAID
MATHUR: Are you sure that they are not
operating within?

SHRI P. C. SETHI: According to our
information, none. As far as the killer of
Atwal is concerned, as the House knows, I
had announced that day...(Interruptions) I would
like to point out that the highest officer of the
CBI has gone there to inquire into the matter.
He has come back and he i again going on
6th. Some clues have been found but it is
difficult to say that the actual killer of Atwal
has been identified. As regards what Sardar
Khushwant Singh had said that now all Sikhs
are being considered Akalis, this is not true. I
do not consider Khushwant Singh an Akali.
Similarly...

SHRI JAGDISH PRASAD
MATHUR: Even Akalis don't think so.
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SHRI P. C. SETHI: .. .there are lakhs and
lakhs of Sikhs who are not Akalis. There are
other sections of the society in Punjab itself
who are not Akalis. Even among the Sikhs
there are other religious sects. There are, for
example, the Nirankaris, there are the Nirmals,
there are the Adi-vasis. there are the Harijans;
and 48 per cent population is Hindu, and even
amongst the Akali Dal every Sikh of Punjab is
not an Akali. It is not correct to conclude that
all of them are Akalis. He has also said that if
this thing continues further, it will create a
fertile soil for Khalis-tan. As far as the
question of Khalis-tan is concerned—it was
asked by Rameshwar Singhji at the end—
about division of the country—we have made
it very clear that we would never agree to
Khalistan and we would never allow the
country to be partitioned further; there is no
question of balkanisation. As far as the tele-
gram from SGPC President is concerned, we
have also received it, we have taken up the
matter with the Haryana Government; we have
asked them to send us a report immediately
and take proper action on the telegram. As far
as negotiations are concerned, I have always
taken a stand— it has been the Government's
stand— that *ie Government is always pre-
pared to talk; we want to settle this issue with
negotiated settlement, and we do not want to
prolong it. I am sure if they agree, they would
be certainly invited for talks and the talks
could be resumed...

SHRI JAGDISH PRASAD
MATHUR: First you invite them and see.
But you don't invite them. What is the use?

SHRI P. C. SETHI: Unless we know their
mind whether they would come...

SHRI JAGDISH PRASAD
MATHUR: They say they are prepared, but
you don't invite them. You first send an
invitation; let them refuse.

SHRI P. C. SETHI: The two remaining
problems which have not
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been solved are not so simple as Mr. Mohanta
pointed out. He was himself present and
represented the Haryana State's point of view
and there was a lot of difference between the
two. However, some reconciliation is possible
and we have now started negotiations after
Bhajanlal's arrival back— both with the
Punjab and Haryana Chief Ministers. They are
likely to be called to Delhi for further discus-
sions in the matter. As far as whai Rameshwar
Singhji has said regarding my statement that
day is concerned, it has been slightly
misunderstood and misquoted. I never said
that this is an ultimatum. This has been
clarified in this House by no less a Member of
the opposition than Mr. Sezhiyan, and Mr
Khushwant Singh and others. It was a very
conciliatory statement that I had made
requesting them to hand over those people
whose list was given to them by the Punjab
Government at the earliest and I did say, in a
week's time. Therefore, as far as the situation
in the Punjab is concerned, we are aware of
the situation there and we will take all possi-
ble steps and do everything possible in order
to reconcile the situation and allow them to
prepare to come for the negotiations at the
negotiating table.

MR. DEPUTY CHAIRMAN: Now the
hon. Minister may make his state’ ment on
the situation in Assam.

II. Situation in Assam

SHRI A. G. KULKARNI (Maharashtra) :
We have all got the copie-of the statement
and we have read them. The statement can,
therefore be laid on the Table of the House.

MR. DEPUTY CHAIRMAN: 1t is possible
that there may be typing mistakes here and
there.

SHRI P. C SETHI: It is also possible that
all may not have got it. I am not going to take
much time.

Sir, the Hon'ble Members of the House
will kindly recall that the situation in Assam
has been discussed at length on a number of
occasions starting with my suo-moto
statement on
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21st February, 1983. The last occasion on
which the Assam situation was discussed
extensively in all its aspects on 26th April
when I replied to the Debate on the discussion
on the working of Home Ministry. We have
taken the House into confidence at every stag,
and we have come forward on more than one
occasion to frankly discuss the various
aspects of the Assam situation and major
incidents which took place from time to time.

The prolonged agitation which  was
subsequently given an intensive and militant
form hay left a trial of misery end destruction.
The desperate acts of violence committed by
the agitators had fouled the atmosphere in
Assam. Those who differed with the agitators
and wanted to exercise their right of franchise,
the minorities, religious and linguistic and
tribals had been feeling increasingly insecure
and threatened as they were systematically
Terrorised. It was hoped that all
national political parties who have ibiding

faith  in the democratic set jp would
strongly dprecate irresponsible  and
inflamatory ~ statement and postures on the

part of the agitators and unequivocally
condemn the atmosphere of terror and
senseless violence  unleashed by the
agitators. Astonishingly, some  political
parties, not only chose to boycott the poll and
openly support the agitation but also failed to
condemn the violence at the appropriate time.
The State Government did its best in the
prevailing atmosphere to provide protection
and to hold peaceful elections. Taking
into account the  situation, the State
Government made its own plans for the
maintenance of law and order. To augment its
resources, the  Central Government had
made available 312 Coys. oL police
forces and  paramilitary forces from
outside to the State Government. 275 Coys,
are still being retained in Assam to' assist the
State Government for maintenance of law and
order and early restoration of normalcy. The
Constitution compulsion and legal position for
holding the elections, without revision
of
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electoral rolls, have been discussed at length
in the House. Notwithstanding the fact that
constitutional position regarding holding of
elections has been stated on more than one
occasion, it is unfortunate that the same old
viewpoints based on half-truths are being
advanced to give a distorted picture of events.
Ii is forgotten that to the agitators the political
parties and democratic process in Assam had
become irrelevant. Th, Government and the
majority of our people did not subscribe to
this politics of intolerance and terrorisation.
The Government was keen to restore the
democratic process so that the peoP"? of
Assam could have a Government of their own
which could voice their feelings and tackle
their ~ problems as their  elected
representatives. If the atmosphere for election
was not ideal, the fault was not that of the
Government or of the Election Commission:
th, responsibility lie; with the agitators and
those who encouraged them unwittingly or
otherwise.

Killings in Assam have caused deep
anguish throughout the country. All sections
of society suffered as a result of the violence
perpetrated by antisocial elements and
extremists. The House has condemned the
senseless violence that took place and made
an appeal to strengthen feelings of mutual
cooperation and brotherhood and to find a
solution to the problem amicably and help in
the process of restoring peace and normalcy.
The State Government are taking all possible
measures to restore peace and harmony and to
render relief and rehabilitation to those who
suffered in the disturbances. The Central Gov-
ernment is extending maximum possible
assistance to the State Government in this
regard.

The pdrvinistration had a very difficult task
on their hands and were working under
considerable strain. Under the circumstances,
it is possible that there might have been some
shortcomings. That is why the State
Government have decided to institute



315 Statement

[Shri P. C. Sethi] a high level administrative
disturbances. The

enquiry I into  the
enquiry is bound to cover all aspects.

At this stage to form an opinion on the basis
of reproduction  of some wireless messages
in the journal, would b, pre-judging the
issue. Reference has been madeto some
IB reports. I should like to mention
that the Union  Government  took
various assessments at different times into
consideration. The State Government
authorities were alerted from time to
time about the need for intensifying
security ~ measures. To the test of their
judgement and assessment, the State
Government made arrangements to cope with
the situation. For what reasons and in which
'irections the arrangements could not
accomplish  th*«r  obiectives, is the
matter which has to be gone into in the course
of the enquiry proposed by the Assam
Government. It is a complete travesty of
facts to say that the Government was only
interested in completing the electoral
process and was unmindful of the protection
of the people.  The life and liberty of the
various sections of the people have been our
major concern and responsibility. For us this
is not a matter for partisan consideration or
political gain. The holding of elections was a
constitutional imperative. The effort all
along was to see that the law and order are
preserved so that those who are desirous of
exercising their democratic right of franchise
were allowed to do so without let or
hinderance, despite the persistent attempts of
a determined group of people for whom
democratic norms and no meaning and for
whom the modes of individual violence
and collective terrorism had become
instruments to frustrate democratic processes.
And it is unfortunate that theSr and
their agitation were often lionised rather than
condemned in no uncertain language.

The article in the New Delhi journal has
quoted several wireless messages issued by the
State Police authorities. It will be seen from
these messages themselves that th, State

Government i
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authorities have been very prompt in alerting
local police about the dangers of communal
violence and in issuing instructions, about the
need for prompt action. In the face of clear
evidence in the messages quoted in the
journal itself it is somewhat ironical if not
cruel, to make the allegation that there has
been negligence and connivance on the part of
the Government. Th, House may draw its own
conclusion about the perversity in
interpretation of facts.

As regards the message from the police
officer incharge of the Nowgong police
station, it will be seen that it was addressed to
the Commandant of the 5rh Battalion of
Assam Police, the sub-division police officer
at Mari-gaon, and the officer incharge of the
police station at Jagir Road. The Present State
authorities have already initiated measures to
ascertain the action taken by various
authorities at different levels. I do not wish to
offer any comments on this as an enquiry by
the State Government is still on. However, |
would like to state that the State authorities
had been reviewing the reports relating to law
and order situation, particularly reports on
threats to communal peace on day-to-day
basis and issuing instructions for taking
prompt action whenever such information
came to their notice.

However, we are intrigued by a co-
incidence. When Heads of States from all
over the world had assembled in New Delhi
in connection with the Non-aligned Meet,
some newspapers and periodicals chose to
come out with graphic pictures on the killings
in Assam. Now again attempts are being
made to stoke the dying embers which can
only help to crt givings in public mind and
tarnish the fair image of our nation. It i sad to
find that very often while professing
dedication to the ideals of objective reporting
the consistent attempt to castigate the
Government becomes the all important
consideration and national interests  are
completely dis-
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regarded. Conclusions are arrived at in
advance and fact, ;re made t, fit them.

I should also like to refute strongly the
baseless insinuations which have been made
about any intention on the part of the
Government to conceal facts or fudge the
record. So far as the Government is
concerned there is nothing to hide and we
will hide nothing from the House.

It is unfortunate that some sweeping
allegations have been made against C.R.P.F.
which has worked under trying circumstances
with a high sense of devotion to duty and
whose role has been commended by members
of the House on more than one occasion.

The situation is an exceedingly complex one
and the passions unleashed by th, recent frenzy
of violence will take time to abate. It is,
therefore, imperative that  nothing is said
or done which will re-open the wounds or give
rise to misgivings and inflame the passions.
The present is th, time for all endeavours
towards reconciliation and for consolidating
the healing  process which is  slowly
but steadily gaining ground.  Even though
sporadic incidents of violence are still taking
place, there hav, been definite signs of
improvement in the law and order situation, as
a result of number of administrative and
other steps taken by the State Government
for the restoration of peace and harmony. The
Army has also been deployed in the affected
districts in aid of civil iorities for law and
order and internal security duties. Any
acrimonious debate at this stage as to what
went wrong and who ar, responsible to protect
any administrative lapses to upset this
process of reconciliation and healing.  We
have no intention to  protect any
administrative lapses that might have occurred
despite the arrangements. ~ We have also to
keep in view that an elected government is in
office and it must have the opportunity and also
our support to go into these issues, take
measures for the future to put an end to such
tragic
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incidents and bring ;.bout an atmosphere of
mutual understanding and harmony among all
sections of the people in the State.

Sp.M.

SHRI ERA SEZHIYAN: Mr. Deputy
Chairman, the statement that has been made
by the hon. Home Minister leaves many
things unanswered, mystified and intriguing,
belonging to the Janata Party, I want to assure
this House that as a national political party we
have abiding faith in democracy and strongly
deprecate irresponsible and inflamatory state-
ment and postures on the part of any body and
senseless violence unleashed by any group.
The hon. Minister has said:

"It was hoped that all national political
parties who have abiding faith in the
democratic set-iip would strongly deprecate
irresponsible and inflamatory statements and
postures on the part of the agitators and
unequivocally condemn the atmosphere of
terror and senseless violence unleashed by
the agitators..." Why agitators only?  There
have been unprecedented, irrsponsible and
inflamatory ~ statements made by the
members of the ruling party who visited
there. Tape-recorded speeches are there.
What is the answer of the hon. Minister to that?
You condemn the agitators. The agitation
which was peaceful for three years “H of a
sudden erupted in  volcanic dimensions
because of irresponsible statements by
members of the ruling party, and no
less than the Prime Minister and  Shri
Ghani  Khan Chaudhuri. 1 seriously charge
them. There ar, recorded statements and
reports by the unbiased Press.

The Home Minister states:

"The constitutional compulsion and
legal position for holding the elections,
without revision of electoral rolls, have
been discussed at length in the House."

I want to put the record straight. The Janata
Party and the Bharatiya Janata Party apart
from Lok Dal,
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[Shri Era Sezhiyan]

who unequivocally and without any
reservations, accepted the amendment of the
Constitution.

AN HON. MEMBER: Anna DMK also.

SHRI ERA SEZHIYAN: Yes. Janta and BJP
wanted constitutional amendment for the
limited purpose and for a limited period. We
were ready to go along with the Government.
Afterwards the hon. Minister came before the
House and said that there was no unanimity
among the Opposition parties. But is there
a constitutional provision saying that the entire
Opposition should be unanimous in passing
the Constitutional amendment? You had
enough  time, but you did not have enough
will to avoid bloodshed and carnage in Assam.
Only after the serious and mind-boggling
article that has come in 'India Today' the
Government comes forward and says, "that is
why the  State Government have

decided! to institute a  high level
administrative ~ inquiry into  the  dis-
turbances."  What kind of an inquiry? An

administrative inquiry! Is it
administrative lacunae? Sir, we do not
know how many thousands have died, what
has been the magnitude of the carnage? They
themselves admit that as many as 200 firings
have taken place. Are all these things to
be inquired in&o by an administrative
inquiry?  Sir, we do not have any iaith in
such an inquiry. We want a judicial inquiry by
no less -a person that a Supreme Court Judge.
Institute a judicial inquiry to be gone into by a
Supreme Court Judge and him find out all
these things, whether the opposition have been
responsible, whether the agitators have been
responsible  or  whether the Hon'ble
Ministers and the Government have been
responsible. Let them go into all these
things. Let the burden be shifted and let such
an inquiry come to a conclusion and we are
ready to abide by that.

Sir, in the same breath in the next
paragraph it is said "At this stage to
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form an opinion on the basis of reproduction
of some wireless messages in the journal
would be pre-judging the issue. Reference has
been made to some IB reports, etc. etc." On
the plea that there is an administrative inquiry
they say, let us not go into these things. If
there is a judicial inquiry, I can accept the
stand. But it is an administrative inquiry. |
would like to know the reaction of the
Government to the quotations given by Mr.
Arun Shourie, who has done a very
commendable job. You say. you condemn
him. I say, he has done a commendaWe job
which he has done for th, country, for the
democracy, for the people of Assam and for
this Government itself.

SOME  HON.
hear.

SHRI ERA SEZHIYAN: Sir, in this
connection I would like to refer to the
message, the wireless message, of Mr, Sahir
Ahmad, in charge of the Nowgong police
station. What happened to that one? It was
given on 15-2-1983 afternoon at 3.3? and
the carnage was pounched un February 18,
almost two and a half days after the message
was sent, sixty precious hours  were lost.
Had the Government taken  immediate
action, this thing would not have happened.
It was not just a routine statement, it was not
an Intelligence Bureau report. This message
said, "minority = people are in panic and
apprehending attack at any moment.
Submitted for immediate action to
maintain peace." I want to know from the
hon. Minister what was th, response, what was
the reaction to that call, the frenzied call of a
police officer from Nowgong. I would like
that a judicial inquiry should go into all
these aspects. I do not have faith in an
administrative inquiry. It cannot unravel
the brutal and ghastly way in which the entire
thing has been handled by this Government.
We seek this judicial inquiry not only in
the case of Nowgong or in the case of Nellei.
Youi own reports concede that ther, have been
a; many as 202 firings between

MEMBERS: Hear,
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January 7 and February 21 this year. Alj these
202 firings may be included in the terms of
reference of the judicial inquiry. If the
opposition or the agitators have been in any
way responsible, in the name of democracy
and in the name of the harmony of this
country please tak, all action against them.

He has stated in paragraph 7, I think some of
them become a vsi'y cruel joke to be put to
the people, that 'As regards the message from
the police officer in charge of the
Nowgong police station, it will be seen that it
was addressed to the Commandant of the 5Sth
Battalion of Assam Police, the sub-division
police officer at Murigaqn and the officer in
charge of the police station at Jagir Road.
The present State authorities have already
initiated measures to ascertain the action taken
by various authorities at different levels".
Now the Government ig not aware of what
action has been taken on this one.  One thing
clear in this connection is that they have
not denied this message. No such thing has
been done. They have not said, this is
fabrication, this is blackmail, this is inland
hand. They concede this is collusion, this is
foreign hand, that there was a message. But
what wag the action taken? It is said, the State
authorities have already initiated measures to
ascertain the action taken. Itis the other
way  round. I think if the judicial enquiry is
there, then these people also should be put in
the dock and be enquired into by the judicial
authority. They cannot b, partisan.

To end, I would like to say that many
disparaging things have been said; there have
been innuendoes in a round-about way,
against the author of this commendable article
and paper and there has been suggestions of
collusion with the foreign government. Why?
I challenge it. Had it been so, we would be
one with you to condemn such person.
Include this also as reference for the judicial
enquiry and see whether there has been any
collusion between INDIA
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TODAY and those who are abroad, against
this country. Please do that. I challenge th?
Government. If you have got enough proof in
your hand, go to court and institute a case
against him who has done it. Why don't you
have the guts? Why do you come to this
House and make such innuendoes?

Lastly, Sir, the Minister has said many
things against the Opposition, against the
newspapers  but nothing has been said
against those persons who have done so
much of carnage in the name of democracy,
in the name of elections and in the name of
having an elected government, a government
which is an illegitimate government
there.  He said all other things but nothing
has been said about it.  Just like you did in
Punjab, you may do the same thing here also.
We tried to help y m to the extent possible.
Negotiations had been held over the issue of
Assam and all Opposition parties gave all the-r
cooperation. We wanted a sol'itvm to be
arrived at, peace to be restored, normalcy to
be brought back and harmony to flourish the
valley of Brahmaputra. Even now, I
would like the Minister to tell us what ar, you
going to do.  Will negotiations be started, or
will the puppet government there be
allowed to continue till stability comes? And
that stability will not be attained. Are you
going to allow the State of Assam to be
perpetually  doomed to darkness and
terrorisation? 1 say again, terrorisation has
been done by this  Government in the
State of Assam; nobody else has done it. It
looks as though somebody who does a
murder, get, away and an onlooker is
caught for crying "Murder".

SHRI SUKOMAL SEN: Again, we are
discussing this Assam issue. Now, when we
discuss this issue, we should stick to the facts
I begin by saying that it is not a fact that
Assam movement was always peaceful. To
say that for three years it was peaceful, is not
a fact. £ssam movement, after some time,
turned violent, not to the extent as it dil
during the elections; but it was violent
almost from the
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[Shri Sukomal Sen] beginning. Now, during
the elections and on the evs of eleclions, this
violence intensified and turned into carnage.
So, unless and until we recognise this fact that
this movement was never non-violeat, never
peaceful, we would not be able to come to
correct judgment. Where has been the failure
of the Government? My allegation
against the Government is that the
Government has failed on both the fronts;
first, in  checkmating the extremists;
checkmatin;; them and preventing them from
arming themselves, or collecting arm* and
rojjing a volunteer force. The Government
failed in catching the people at the very initial
stage.  Government failed in that respect.
Government failed before the elections also.
And this INDIA TODAY which has published
this telegram, in ity earlier issue, had pub-
lished a news item that the agitators had
developed a  volunteer force and that
volunteer force is getting arms; they are
contacting the Naga extremists, the
underground  Nagas and they have gone to
the underground Nagas for collection arms.
This was a report in INDIA TODAY. And
that is why, I say the Government failed to
check that development, the volunteer force
being developed and arming itself by
collecting arms, and killing people.  So in the
very first instance,’ Government have failed.
I would like to know, wherefrom the arms
were imported? What the Government
Intelligence had been doing?  What the
CRPF and the Army had been doing? Why
have they failed to check the import of arms
from  outside? Why have they failed in
disarming this volunteer force? =~ Why have
they failed in containing them? This is my
first charge against the Government.

Then, in regard to the violence which took
place on the eve of the elections and during
the elections, this statement seems to be very
complacent. A selfcomplacent statement has
been issued. Now, motive; have been imputed
against the journalists who have published
these facts. My iirst point is that it is the duty
of the '
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journalists to publish facts, to investigate
honestly and sincerely and publish facts. This
is the duty of the journalists. This is the duty
of the Free Press. Unless we allow this thing,
unless we insulate the journalists against any
action when they are publishing facts, the
Press will not be able to function the Free
Press in our country will disappear for ever.
These facts have been brought to light; how
the Government functioned during the
elections. Now, a number of documents have
been cited in this journal. The Government
has not questioned the veracity of these docu-
ments which have been published in this
journal. Without going into the details of these
facts, I would like to point out only one
instance.

The Nellie massacre was the
gravest  massacre during the  Assam
agitation.  In this journal itself, it is said that

more than 1800 people, men, women and
children, were killed there. A big mob of
twelve thousand people, Assamese people,
surrounded this place inhabited by the
minorities, Muslims. This place, was
gheraoed. This place was surrounded by twelve
thousand people. At that time, a wireless
message was sent by the local police to the
higher authorities. This message is dated
15th.  The carnage took place on the 18th.
Clear two days elapsed between the
wireless message and the carnage. My point
is that, at that time, in Assam, there was
President's Rule and there were some advisers
to the Governor. It was ruled by the
Government of India. I would like to
know, what these people were doing? What
these bureaucrats had been doing?  They
have issued warnings.  The statement also
says that warnings had been issued.
Warnings might have been issued earlier.
But at the tjme of this killing, you have done
nothing. W iat is th, use of issuing warnings
when you have not taken any action at the time
of this killing?  You have issued warnings
after warnings that communal tension is
rising, communal tension is mounting up, that
at any
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time it may flare up and take a violent turn.
All these warnings might have been issued
on.. by one. But during the carnage, the
authorities who were in charge of the
administration in Assam kept silent. This may
not be connivance. But is this not negligence?
What is the dictionary meaning of
negligence? If this is not negligence, what
else is negligence? Thee has been utter
negligence on the part of the officers who
were in charge of the administration in Assam
at that time and these people should be
brought to book. They ar, wholly responsible
for the incompetence, inefficiency and callous
disregard for human life and for their failure
to protect human life. Therefore, I would
demand that the people who were in charge of
the administration in Assam at that time
should be brought to book and action should
be taken against them for their callous
disregard of human life and for these ghastly
killings.

Sir, my last point. These killings have
become an international issue. This is coming
up in the House of Commons. I would like to
suggest that Government should find out what
the agitators are planning. I blame both the
administration, the Government and the
agitators equally and squarely. Th, agitators
tried to precipitate the situation. As I said, this
issue which was an issue between the
Government and the Assam agitation leaders
has degenerated into an issue between Hindus
and Muslims, between Bengalis and
Assamese and between the tribals and the
non-tribals. This issue has degenerated. The
AASU and the AAGSP are deliberately
whipping up communal tension, they are
deliberately whipping up racial tension and
all sorts of tensions and they are trying to
disturb communal and racial harmony.
Therefore, these people who are responsible
for this tension and killing should be con-
demned. At the same time, I also condemn
th« Government for their utter failure in
protecting the lives of the people in Assam.
So, I would like
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the Home Minister to make a clear statement
as to why even after the 15th of February
when the signal was issued, the killing was to
take place, why th, Government machinery
did not move properly. If they had moved,
this life of more than 1800 people or 2000
people would have been saved and for the
death of these 2000 peop]. I hold the
Government as well ag the agitators equally
responsible.

SHRI JASWANT SINGH: Mr. Deputy
Chairman, Sir, this statement on Assam is in
the series of statements which the hon. Home
Minister has been making in both th, Houses.
It is in the context of over 5000 people that
have died and in the context of almost
3,50,000 people rendered homeless. It is in
line with the same kind of inanities, pedantic,
empty of content, empty of meaning that we
have heard from this Government as far as
Assam is concerned. It has particular
reference to no specificity in which this
statement has come up in this House today,
six page, of nothing. And it is because such a
pedantic empty exercises are indulged in by
the Government that this whole question of
parliamentary enquiry, parliamentary debates,
inquiries into incidents that have taken place
is rendered totally empty of meaning.

We had hoped that the hon. Home Minister
will come up with something substantial. The
Government has taken the initiative to come
and talk about Assam. What has happened
that has necessitated the Government's
initiative—this six pages of empty nothing?

Sir, a statement is made that an issue of a
fortnightly has carried cirtain news items, an
article, and to refute that issue of the
fortnightly the Government has moved and
come forward with this statement. I would
like to ask the Government and the hon.
Home Minister, which of the documents
referred to in that article is false; which of the
documents quoted from in that article do you
deny;
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which  of the documents' references,
conclusions drawn on the basis of the
documents quoted to, do you find mis-
chievous, wrong? The Government has the
opportunity to sand up here and say what it
likes. It talks about journalitsic responsibility.
It talks about propriety. It talks about drawing
the right conclusions. The Government
mouths cliches about everything who will
teach the Government propriety, who will
teach us, the politicians a code of conduct?
We stand up and with a kind of mindless
arrogance we attempt *o teach ethics to
journalists, to lawyers, to judges, to the whole
of the world and yet for ourselves we cannot
even draw up a code of conduct. "We have no
right, none at all, not the Government,
certainly not, it has no right to talk about
eithics and least of all on the question of
Assam.

Some Members have already referred to
the fact that this issue and the motivation
behind this issue is fired by idealism an
idealism which stands for truth, and both
idealism and truth are totally absent in the
Treasury Benches. So, it does not lie with you
to teach ethics, to teach propriety and to say
what conclusions are to be drawn.

Sir. there was a suggestion, the whole
statement is full of suggestions, that malicious
conclusions are being drawn. | charge that the
statement itself is malicious. The statement i
malicious because it is without any
foundation. It attempts to draw a nexus, an
illusion that on the occasion of the Non-
aligned. Conference journalists performed
their duties, therefore, that was malicious, that
was wrong. Who timed the Non-aligned
Conference? 1 was then in, Assam. I had
come from Assam and I was sickened. I was
sickened to see the senselessness in having
over-ladon tables in hotels and our preoccupa-
tion with Non-Aligned Conference and tarting
up the roundabouts in Delhi. You talk of
nexus of being malicious! Surely,  the
suggestion
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contained in the statement itself is
malicious.

There was a mention about enquiries. Now
enquiry is directly related to the question of
accountability. A very major event has taken
place in one part of India. Had it been any
other part of India, I do venture to suggest,
and I have said it in this very House earlier,
that this Government would not have lasted. I
do suggest that the questions that Assam has
raised will not be suppressed in this manner.
You may attempt to fudge them, but in this
manner Assam will not be silenced. The
question of enquiry is directly related to
accountability. Accountability arises from
conscience. If you have a conscience, then
you will feel that you are accountable for
somethihng. But I do not see any trace of
conscience in the Treasury Benches.

SHRI P. N. SUKUL: (Uttar Pradesh) :
Because it is your monopoly?

SHRI JASWANT SINGH: Where does
accountability come from?

SHRI KALRAJ MISHRA: You have
monopolised every thing. (Int&mip-tions)

SHRI P. N. SUKUL: Now you are talking
of conscience.

SHRI JASWANT SINGH; it is a sense of
accountability resulting in the desire to hold
an enquiry. If the sense of accountability were
motivated by an awakened conscience;, then
this enquiry would be a judicial enquiry. The
hon. Home Minister says; "We do not fudge.
We place all the facts before the House".
There is fudging in the enquiry itself. I would
like to submit and I do not want to reduce my
criticism to the level in which the statement
has been drafted. At one stage, the statement
says that the State Government is thinking in
terms of an enquiry. At another place it says,
an enquiry has been ordered.

Yet at the third it says, the enquiry is in
progress. I submit. Sir. that every event that
took place in
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Assam on that occasion was the direct
responsibility of the Centre. The State
Ckivernment is fudging the issue. Assam was
directly under your rule. You cannot now get
away by saying that the State Government has
ordered ah administrative enquiry. I lend my
weight to what others have said about a
judicial inquiry. I will only like one more
minute.

There is the question here of con

demnation, that we did not condemn;
every one else did it.  Government
did all the right things, but we did
not condemn. We condemn violence
and ™ " today condemn violence
and we will condemn the violence
which the State has perpetrated
against its citizens. Nobody has

condemned that. Why don't you
stand up and say: "We, the State,

condemn violence against our own
s citizens?"  That requires self-condem
nation,

YOu talk about not fudging facts. I would ask
you a specific question. You say you don't fudge
facts; that you come out with facts. An assertion
is made here that in Nellie, based on documents
in possession of the CJovernment, in the incident
which took place, 1783 people were killed. Will
you stand up and deny that? Will you stand up
and fudge it? Day before yesterday, in this very
House a representative of the Government stood
up and said: "We stand by our, figures" in which
they said that the total deaths were less than
1700. You say you don't fudge! As far as Assam
i« concerned, as far a, the whole business of
governance is concerned, your only style of
governance is fudging. I ask you to clarify this. I
ask you to place on record what are the deaths
that took place in Lohari-ghat. A mention has
been made... one more second, Sir, this is a very
najor issue. I appreciate your com-/ ulsibns. But
please appreciate my anger. There is a mention
here about the fact that agitators did this, that the
Opposition parties did this, that the tribals,
minorities, linguistic and ethnic groups did this. I
submit Sir,

[4 MAY, 1983 ]

by Minister 330

that the actions of the Government have been
such, since the tripartite talks started in which
I have been a participant, (0 as to 'divide and
rule’. You have perfected the malevolent art of
exploiting fear by first creating it. You do it.
No one else does it. Every tiny single little
fissure in the society in Assam has been
turned into a huge chasm of suspicion by the
actions and inactions of the’ Government. I
would like to ask one more question. The hon.
Minister of State, Mr. Laskar, is here. He has
in his possesssion, as now referred to in this
very article, certain documents. Will he lay
them on the Table Of the House? Will he say
that he does not have them? Will he stand up
and say that the claims made in the article are
false? Or, will he fudge the answer?

I would like to ask one mor, thing. You talk
about normalcy; you talk about the healing
touch. June-July monsoons are imminent. As
the combined Leaders of the Opposition re-
cently stated, the Brahmaputra will be in
floods again and the whole question of
communications in Assam will be rendered
useless. People are still staying in refugee
camps. They will be kept isolated in tiny
camps. Eighty out of 126 of the police than as
in Assam are under Army control. You have
admitted that. All this will not enable you to
maintain law and order. It i only through
reconciliation that you can do so. And the first
step towards that reconciliation is to dismiss
that illegality, the illegitimacy which you call
a government, which i= led hv Hiteshwar
fiaibia.

st (Wlwrn)  maRrem e
9 BT THIMT FT JIGFT Y
fear w@ w9 qgr a@l wUA ¥
(sozyw) FITATR T NG F 1

st megava wiaw (IFL ¥3W)
oWt Sgar Mg st 7 wmmr
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(= weamer wfer]
5 gmT & G qw o owEW H
@ W & 91G F;T a3 0 {0
g1 AT | WA A% 99 IR gl
T Gl TW g% H WIS Wy MY
w17 & ¥ fF aga a9 ava gk, g9 90
w91 g (rFa &1 77 7@ 5 aqg T4
qrazf ¥ 7 fEdr o 7y goA
78t & fr st w9 § S FraErrg,
afer ®1 o a1 7@ fan a4t
@ §FA0 WAL A WA AIQET AT
aras wiwer sgfg@r | a&x § a8
nF Yar AW W T4 g owrae #
faq T AT AT ITS 1 gAVEH
dar qew, fa & ary & #g1 orar §
i g qurfa® wga §  onfew
weF § 99 qFT & Awa g ooy §
AT IAVTA  FT TAHT 7O TEAT
adt & fawms sAwaad fasmr &
oY ok AAT FAT qAr 1 wE
dt, averd A &, S orer  §,
T WA, g9 AMAX, |_  WCAW,
afFa g ardt qifgat @ a9
faar 7gdr & & gwid wew 9w
7 of wwed ¥ o fear 1 ag gar
Fgdla AMAr f—igadm o fag
vz wzr ¢ f& foa afawmr  ox
g gaar ¥ f2AT 9w ¥ qu
For A wx fzar | 39 faq agwmEar
i g el 4 ¥ fagr | 3w TlEgwr
7 dgriw adw ¥ arfaw fear g
fe gz & wwar & fegee a@ry
qeF a0 wq wAr wifge g7 Ay
AEE T UT q5 GIRT FIT F q7 ¥
gaFadt Fadar arfge 1 oW w9
AW F UAANEEF T FT F AT 9H
q¢ fame @f fe gg Tt & o
qeer 26T § A1 3w 9T frwm aq
frag=xidi 1 3g g @1 Tw
W g q4F WIg W aBT AAr
TH WEE FI WY FAEEAT UF TEY
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T AEA | WA qT AT
grare #, ow ar fedr wigw
AT 9T T AT onar & A1 ;T
qfzfora grgmadr #4r 39 &, afwa
FAAT T ATAAT  FT AT FTHL
EAd g W § oA qew faw
mr § fe Wt ww qafara g9-
FATAQ ¥ a9AT AET F | AFAT T
faar & f BIE & wR wgad &,
gOT & d¥T gfwg & 7@ ww-
ad ¥ FUEA FOR FAOIAT AT
7 a gEgaryw gd, W A%
TFARE & AATEET A AT A&
fr gara gwr & Far g A,
‘g2 ¥ wymarfew gf foe fagmd
g2 ¥ g& @& & 4 wwrmw T
Far & % Tt R & fgar gni o
Arma wm F1 fag ar wa A
A g o qaq a@Ewg F arfad
gam 4 fE ar fes Ft Faw
7 7y f& o3 gaar g an Ae
va d 43 @l %1 R’ 3adg o
2gAi Igdl g o9t zm far =a
M "l g7 FwAd F fqy vy am
A A oW 9T FT oga T oama
zar feqm wqr o gm 1 awfog
q I A FT E | WM T wEAv
#ex € & =am a7 @ u¥a,
g Fgar & fr qam wgt 1 =44,
uqisiiwa Fgar & fx qam o @
AFA | MIIF WIT o 0o To
A gad awdfas qifear sz4r 2
f& gn wiedgqmn wEedz &
fax dar< &, &fdm wy &) wzasme
&\ MFAA F @ G4 gd oawwe
@ o F oAdT ) dwad @ mwers
o W fag ux ware agdy
faad § #Aradr sheg o6t 8 ww
wWive w@ g & oan gw qam

eafea wwgd ) &few w15 adrer
A fawwar 1 ww W wen iw
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¥7 Y2 % 34 3 WREa za IW
1§97 F A ¥ET F1 2% griga
z f& =ne agr &1 gwrAa @ agi
#r gfag 7z fng 49 ¥ 9r wiw
gt &1 Fwa 7 g fnd dw
w9 {% A §F a7 agr faar
Fwr @ wifgr #A dar g &
farirery g M7 fas § w5 gawsf
F fwg agt qam #9777 95
TATAT F VM WM T AT whR
= wqr wegrez ar {gwea 5 fay
wlr qifaq whar &7 fewma #
fait w7 = 7 awem fogee §
FAME AFAr AR A H W) wrewnt
we feqa €, aglt gfea adf e
A @ AT g wrfaw
(sgqaw) w9 Az & @ §
fa oo W12 d o) arowdg waw
i fem ot g, sfer 23 @
fe)E & o W avee was Tz
fir s E3ad qgafaa dar 2 5
1T MIHA Aa® 491 | ¥8 § grfas
far g 7 wéede @aF ¥, wed
gifaq gaar & f& o8 91 Aawia
aFg ¥, Ta A afaa far 2 5
AT & wredr @Ed ¥, HfEw
ATTEAR A AT W WA AHE
Z 138 d F1E FAAEY A 7
W9 a4l 1 HEEAES  Adl &7
afa | & fadem @A wigar §
f& mar fea § d@ dm ae f{oe
AT AT 41, FAEoA ¥ owdEHe
T aa g2iar 9r, W & 9ra e
arae 7Y feqle widr 41, 916
mHFETE  wmiwaT 4r (N2 A
a1, weTE ¥ jaarmd f1 ol
A dr, FfEa 38 % A A1 g8 9
T1E Frdadr w5 :§ | (ewamv)
¥ oya d A WG Fwar wwgar
7 fyw f& swmdag adr o, ow wF
ot mwaAr 2 fr 5o & ey #w
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a4 %y afwm #Z F @@ Fr 4T
atfaoriz Y fgrrd Adr wifge

St Faww fmw: wvr om
srAegr &1 g9q § 1 gadw sogH
4f ®F A4 (T ST T4 F) ogTA
T 4 gEver Fva & fad, 3w oz
WM #T wpEEdT A gy Wg
gU%1 7 =g wwAT W € 1 3g
war § "adm wdr € | ) aga A
qatery § 34 %) 38 ¢ ufwma
Frar aifgr 1498 W FY IFAT
w® gfF a7t 3zee §O 3¢
T qOF & | TH T AT FAIEAT
fifar | dudi Hqa w1 e fagw
Ffrn | Fgar W@ § e gwdy
g4 #r am fEw sfo f& oW
g7 F) TFE & A AN AW |
(saqura) 7z 797 F1E a4H E o

St gemam wfew o § ATA
am & FT (R OE | WG F T
fin & & 34 2 N awTEa @Y
77 @ g, wfem ow faged svar
sigar ¥ o wrsedr @ arz o o
qid ¥ & @m § ey ey 2
3 wrE T OF GE AT AT
a9 @, q WA w0 B
Iq™,  Hig|a  w@Er | AL
o & g g § agE AE
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AT WYAT FIF &1, qFlE &1 AT
% foa @ea w, wifAgr T

qA 7 Al 3| A@ A Az
ag g W@ 7 uar ge 9%
aeFi &1 faedt & #1E HgeAw

I
e # AT W faeg o &
A7 FREE rAer i fear 2 fre
a qrE WA IA AT FE WG TRl
gwE F7 W g, Afww § wrw
adt ot # faadw @A @A g
fa #ar AT A97 & F#E FAE T
e Ay s Fw & far faae
FIT O qAF AIA UHT FIE FHE
frgas @cnr  guar @z AfEwTT
aifed 2 f& gw wredg g w4 o
q wim w7 f& o1 qfafewa ar=
T foiE g @ #we & gfaw |
foare wofr 2, 91 o dro 41 frarE
2, %9 F FW ATAT T GAFL & AR
st Argo Sfre A1 fE 3, WER A
At foaE Aewr wsir T & IAE
Ml gEq F gz q7 vm4 & 73
Aare £ 7

wrwAl g geaa  (wer 9aW)
fedt  wgrAw a@mga, # uw awE
At g A KfE agw § wEAm
et g1 @9 w1 A =74 5w
AT uw agré Fifgy | wevEr AAfA
78 FaAr 2 W7 gw s £ fF
faga o wafar sfaoa & =
T Al § gw g & Wi I
g%t wfwr Fva § & @ oAF
AN F1 IAF! ATATAT L |
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g qAF FIATT FT AT 2, AN
H FAE g & agav § u ag
NG AT TG A9 A@A 2 Afwa
T® AT w7 ARy & fF owwwr 9
W 9Ed § ag I A oqw AT W
T § q% TARA F AT AE AW
T AT ;A AT W TaT Al
Tl WAL F g ot auev A
AT FTHOTA FT faw famr, i
ag A1 drEd § & wmrome S
7 & wwfeaums & fag av =o-
T T ATRE AT FL ) WL A7
AqET # ar gedr awt & afwd

ot aufr aengdar (verie )
Amq, # a2 TAWE, TZ FIEAT
TEal g & A vF oardt w oow
qZHT F1 1G9 F1 gArwT A 2, Al
a7 aeré fafaver & fag a7z 7 9m
wr %, gz awi fafrees & wm
& ar whifams qwer g 7
(maaaTa)

At guaamfa - @3 = 97 wf
AFTE FY IR ALY, AT G5 ATIA |

DR. RAFIQ ZAKARIA: Mr. Deputy
Chairman, Sir, I am sorry Mr. Sezhiyan and
my other friends from the Opposition have
used even this occasion to malign our party,
out-Government and our leader on an issue
where, if they were to be objective, they
would know who are really responsible for
what happened in Assam. I do not intend to
indulge in any acrimony or mud-slinging. But
certainly when Mr. Jaswant Singh of the BJP
talked to idealism being absent on this side
and when idealism in this context can only
mean si j larism and the protection of minori-
ties, then the picture is well known to the
whole world as to who stands where and who
has been all through our recent history the
protector of
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minorities and the sentinel of secularism
and on the other hand who lave done all in
their power to destroy these values and this
idealism. (Interruptions) Sir, when Mr.
Sezhiyan posed certain questions, he will
agree with me that these were all the same
old hackneyed questions which have been
debated again and <igajn on the floor of the
House. (Interruptions) Please, we have
heard members on the other side with great
patience. Let them show us the same
consideration.

w5t waT@ faw o eofma,  ww
GeqT TV g | WY dwaa f4g
W w Afwma S F garet w9441
T R E AT WOEENT T E Z
az w7 feaz 241 gw @ @19 9%
Zy gige waa fqaw o 2 &
A1 "9q fawre vgAr Wed & o
Zede a7 zAv) awar 9fgar o
sHan fag &t @ o« oo Afsaa
FY ATH FFT ATA4 FT FIE THT 30
? | WEHT 97 HYAT AW FE | AT
famm & faofa st @ # 1 wAfels-
O T owET 4z am g gl
Tifgd | @ WITET T oAFy ¥ AR
qEAl z 1 (zaaEm)

ot sgmamla e ® oz 5T
0¥ @A A Al 47T AREE AT
IT AT | F OIHET AFaAr @G Z |
T OMTTE AA W OATE W9 FET w0
AT A% A9 T AE1 5F FF E T
(=waaT )

DR. RAFIQ ZAKARIA: I do not know that
the honourable Member on the other side is so
ignorant of parliamentary practices and proce-
dures. If I as the Deputy Leader of the ruling
party have to spe'ak on this motion, then, ,ll
the misrepresentations that have been indulged
in by the other side which reflect on our party
and our leader, we have to meet them. If they
had not indulged .
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in these tactics and practices, and if they had
confined themselves only to asking questions of
the Home Minister and seeking clarifications,
then it would have lain in their mouth to
~protest. But they want to have the cake and eat
it too. They want to indulge in all kindg of
allegations against us and when it comes to our
then they want us not to speak out, but, on the
contrary, to cofine ourselves to the statement of
the Home Minister. This approach should apply
to both sides and on behalf of our party we are
prepared to adhere to this practice if they will
give us the assurance that they will adhere to it;
but they cannot have it both ways. Now coming
to the question of these killings in Assam. What
has the article in INDIA TODAY sought to do?
It has tried to give the impression that this
Government, despite knowing that their own
people, the members of the minorities, who, by
and large, owe their allegiance to us. that their
lives were in danger, the Government still
allowed them to be massacred and butchered.
Can a greater untruth be ever spoken? The main
question is: Who have been responsible for
these atrocities. Giving one wireless message
here, concocting some other evidence there,
preparing in advance, as the Home Minister
rightly pointed out, a certain material by some
officials in order to save their own skin, and
thus giving a distorted picture not only to this
country but to the world outside, does this
answer it? The truth lies somewhere else. And it
is that which has really blurred the whole image
of this country. During my recent visit abroad,
many well-meaning friends told me that nothin?
has done greater harm to our secular image than
these killings of Nellie and other places. So,
what we have witnessed in this House is really a
very peculiar situation. On one side Mrs. Gandhi
is maligned as the greatest protector of
minorities. Yes, maligned by Hindu chauvnists
the communal people. Among the Hindu
communal elements, she is being maligned
charging her that she is
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[Dr. Raflq Zakaria] pampering the
Muslims. On the other hand what is sought to
be done here is that she is by enhends the
biggest enemy of Muslims that she has been
responsible for these murders, I demand of the
Home Minister that this lie must be nailed...

SHRI SADASHIV BAGAITKAR: So,
appoint an inquiry commission; let a
commission of inquiry be appointed, if you
are 0 anxious; let a judicial inquiry be
conducted.

DR. RAFIQ ZAKARIA: Inquiries will be
conducted. Where everything is so open are
enquiries necessary? The truth Sir, is known to
them as much as to us. But now a different
game is being played. In this matter where our
own people were killed, where our own
followers have been butchered, we are being
accused as the murderers.

AN HON. MEMBER: Who are the
culprits?.... (Interruptions).

DR. RAFIQ ZAKARIA: I am really pained
that my good friend Mr. Mathur is feeling so
worked up and agitated about what happened
in Nellie and other places that he is shedding
crocodile tears and accusing Us on this side
of? perpetration of these crimes. What Mr.
Mathur said reminds me of a Urdu couplet.

Zn UE AT F F AT B S F
qTATH,

92 %eq T ®L@ & A wE@AT TEI
grar

Tto waw argw g fag  (sow

gam) : o F AT UF AT wet w7

g =~

gaq wer f& Farew G FO,

afF @vF g1 T g9, JAS ga%

g4 aw -

DR RAFIQ ZAKARIA: I demand of the
Home Minister to bring out all facts in this
ghastly because I agree with Mr. Era Sezhiyan

and Mr. Jaswant Singh that his is rather a
vague and general statement. It does
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not meet the challenge that has been thrown at
us. It does not nib the mischief and insinuation
that lie behind all these machinations. I would
like the Home Minister to come out with a sort
of detailed White Paper giving full facts about
the activities of all those people, all those

communal 's goondas, all those anti-social

elements and leaders of political parties who are

enemies of secularism...

SHRI JAGDISH PRASAD
MATHUR: And all those
Prime Ministers.

DR. RAFIQ ZAKARIA: And who want
Muslims to be butchered and massacred
whenever it is possible for them to do so. I
make this charge. I would like him to come
out with all the facts and the facts themselves
will expose the opposition.

It is true that the official machinery failed to
protect the minorities. But why did it fail?
Because there are still innumerable State
officials working hand-in-glove; with the
agitators in the Assam movement. It is this
aspect which will have to be thoroughly gone
into. Unless you are able to cleanse the Assam
Administration of all those elements who are
working along with the agitators to see that
somehow or other those who do not agree
with them, those who belong to the minorities
in particular, are victimised on the ground that
they are not siding with them. All these facts
must come out and then only you will be able
to tell the world why Nellie killings took place
and how and why you were helpless in
preventing them.

st wade SAE W4T R,
7 oft 0% WT wH HL T
T & AT TR A BrEl,
w27 W @y aF wrfaw aw £
SHRI DINESH GOSWAMI
(Assam): Mr. Deputy Chairman, when I was

listening to Dr. Zakaria casting aspersions
and making insinuations

Ministers and
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against Mr. Arun Shourie and the journal, I
was reminded of a very important debate
which took place sometime back on the
Antulay affair when he spoke in the very
same vein. The House will recall that the time
has proved that what we spoke from this side
was correct and not what Dr. Zakaria said
from that side on that day. And I am sure that
history will once again prove that Dr. Zakaria
is not correct even now, but what the journal
has tried to point out is totally correct.

I am very sorry at the attitude of the Home
Minister. Let me point out that I am not one
who is to be angry. I am not one who will cast
accusations or counter accusations. It is
because I feel that the thread that binds  the
mind of the Assamese people, the
emotional feelings of the Assamese people,
particularly ~ the Assamese youth, with the
rest of the country today is very thin. The
mind of the Assamese people is linked with
the rest of the country by a very thin thread
today and let there be no illusions about it. I
am a nationalist and it pains me to say this and
I see that very dangerous trends are ahead and,
therefore, nothing should be done or said
which would snap this thread. The
honourable Minister in his concluding part of
the statement has very correctly said, "It is
imperative that nothing is said or done which
will reopen the wounds or give rise to mis-
givings and inflame the passions." He
says further: "The present is the for all
endeavours towards reconciliation and for
consolidating the healing process." Very
good. He goes on to say: "Any acrimonious
debate at this stage as to what went wrong
and who are responsible is not only
premature, but also likely  to upset this
process of reconciliation  and healing". He
pleads in the statement that we should not go
into an acrimonious debate as to what went
wrong and who are responsible for this.
But, what about this statement? What is this
statement then? You  have accused the
Assam Students'  Union; you have accused
the Ghana Sangh-ram Parishad, and you have
accused

the Opposition parties. And you have said this
as if we are all wrong. But ironically you
plead that for the process of reconciliation we
should not enter into any acrimonious debate.
This statement shows that everyone else in
this land can be accused for what has
happened in Assam, but not the sacred cow,
that is, the ruling party and that is precisely
what I am taking objection to.

If you feel that the process of reconciliation
in the State demands that there should be no
accusation and counter-accusation, then you,
Mr Home Minister, should take particular
caution at this stage not to indulge in such
types of acrimonious accusations against
others. Please don't indulge in such types of
acrimonious  accusations against others,
because if you accuse me or if you accuse the
AASU or the Ghana Sanghram Parishad or
accuse the political parties, then counter-
accusations will undoubtedly follow, and that
is what pains me. You have tried to defend
your position with regard to the Constitutional
amendment and otherwise also. When a
person has no clothes to protect himself
against wind what he tries to do is to clutch at
his clothes with intensity and that is what the
present Government is doing. Now, I am
asking a positive question: Supposing that the
Opposition parties do not agree to a
Constitutional amendment, a statement which
I dispute why you created such a situation, in
which five thousand people were killed
because of this Constitutional compulsion?
There was another opportunity and there was
another avenue open to you and that was the
declaration of the emergency.

DR. RAFIQ ZAKARIA: You would have
done that also.

SHRI DINESH GOSWAMI: May be. But I am
asking you, Mr. Zakaria, a question. As a
responsible Government, if there are two options
before you, one, decla-I ration of the
emergency and the
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other, saving of five thousand people, what
option should he followed by the
Government? That is the question I am
asking. Can a responsible Government say,
"Because the Opposition may attack us or
may accuse ue, we will not go in for
emergency, but will gp in for killing five
thousand people." This is the insensitivity of
the Government which w, the Opposition par-
ties are accusing th, Government of because
of which five thousand people have been
killed. For a Constitutional compulsion, in the
history of any democratic country in the
world, up till now there hag been no instance
whatsoever of death of five thousand people
and misery to lakhs of others and there were a
number of options before you. If the Opposi-
tion did not co-operate, the atmosphere in
Assam was such that you could hav,
proclaimed the emergency or stopped the
election and the Chief Election Commissioner
himself said that the situation wa, not
favourable for an election. Thig~j; the
complaint that I am making.

Now, I come to the third point. What about
these telegrams? These telegrams referred to
in the magagine. These telegrams were all the
time warning the Government of the im-
pending danger in Nellie, Why no action was
taken? I tell you, Mr. Home Minister, what
one District Collector told me point blank. I
went to Goal-para where the villages were
burning. The villages were burning and there
were attacks and counter attacks and I went to
the District Magistrate and told him, "For
heaven's sake, why don't you send the police
forces to protect people and their lives and
properties?”. He told me: "Look, Mr.
Goswami, will you kindly impress upon the
Central Government to stop the election
becauae I do not have sufficient force, at my
command to continue ™e elections and, at the
same time, protect th, life and property of the
people.". 1 am, with full responsibility,
naming the District Collector
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I of Goalpara and, on that day, h© told me: "Why

don't you ask the Central Government?" The
District Collector told me that there were
reasons and the facts ™ that two District
Magistrates were asked to go on leave as they
gave opinion against the election.
(Interruptions). I was told by

the CRP officials, "For heaven's sake, bring
orders to us so that we. can protect the lif, and
property at tho people." We have been asked
only to look after election. Unfortunately, th,
local administration all the time wer, giving
an impression to you and the Central
Government that if election take, place only
there will be trouble in a few constituencies;
and in the others there will not be much
trouble. Therefore, they underplayed th,
situation. Only when the situation went out of
control you were called. That i; what I am
demanding. I am in agreement with Dr. Rafiq
Za-karia that a White Paper on Assam, giving
all th, fact, and documents, be published by
the Government, so that we may have a clear
picture as to what happened in Assam. Why
do you blame the .ntire Opposition? Your
Deputy Leader speaking in this House on
behalf of all, is asking for a White Paper.
When there was a unanimous demand from
the Opposition on White Paper, you...
(Interruptions). Why don't you agree to a
White Paper? (Interruptions). If you do not
agree, the conclusion will be that the White
Paper will paint you black. If you d° not
agree, the White Paper will paint the
Government black. So...

MR. DEPUTY CHAIRMAN; At six
o'clock w, hav, Half-an-hour discussion.

SHRI DINESH GOSWAMI: I am
concluding. My second question is whether
you are taking any steps for re-starting the
negotiations As I said at the beginning with
all responsibility and with all pain that today
Assam is linked with the rest of the country
by a thin thread; whether the Assamese
people are* right or wrong is not the question
atall. The best "way "to
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ensure integrity is to resume negotiations. You
say, in the case of Punjab, you are prepared to
call the agitators. Why don't you resume the
negotiations with the Assa,, movement leaderg
once mor, alsS" because normalcy in Assa,, i
totally linked with the solution of the problem,
Mr. Laskar knows about it. Today the situation
may appear normal apparently, on the surface,
but it is not so down below. Normalcy only can
come provided there is a reasonable solution.
And to arrive at a just solution, you need to re-
start the negotiations. Only then can we come
to a just solution of the problem, keeping the
interests of all sections of the community. I
hope the Minister will give answer.
(Interruptions)

DR. (SHRIMATI) NAJMA HEPTULLA
(Maharashtra): There i already a White Paper.
You hav, not read it.  (Interruptions)

MR. DEPUTY CHAIRMAN: Let him
reply.

SHRI P.'C. SETHI: It i; not correct to
assume, ag Mr. Sezhiyan hag assumed, that the
agitation was peaceful. I have pointed out ,
number of times that even before the. .lectiong
were ordered, there were 280 deaths and
casualties. Many officers. . . (IniterrMp-tions)

SHRI JAGDISH PRASAD MATHUR; He
ha, said in th, statement: "However, we are
intrigued by a coincidence. When the Heads
of..." (Interruptions) Direct or indirectly, he
is... (Interruptions) This paragraph should be
withdrawn. Will he do it?

MR. DEPUTY CHAIRMAN: We will reply
to all points. (Interruptions)

SHRI AJIT KUMAR SHARMA: (Assam):
He ha; stated that before the election there
wer, so many deaths. Were they killed by the
police or by other person, also? Will he kindly
clarify?

SHRI P. C. SETHI; These ar, deaths both by
police firing and also the agitators. Sir, I have
never in the statement charge” that th, author
of the
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paper itself is in collusion with foreign
people. I have also not said that whatever he
hag said about these reports is wrong. [
have made clear...

SHRI ERA SEZHIYAN; In the statement
you have stated: "However, we are intrigued
by a coincidence. When Heads of States
from all over the world had assembled in
New Delhi in connection with the Non-
Aligned Meet, some newspapers and
periodicals chose to come out ™" graphic
pictures on th, killings in Assam. Now again
attempts are being made to stoke the dying
members which can only help to create
misgiving in public mind ,nd tarnish the fair
image of our nation". You ar, insinuating the
author 4n” the magazine that they ar, trying
to tarnish the fair image of the nation. Please
withdraw this one. You can accuse me, you
can insinuate against me and the party but do
not do it against the press. The press hag don,
a commendable job. You may not agree with
them. It may not be palatable to you. There-
fore, I would appeal to you to withdraw
these things. (Interruptions).

SHRI JAGDISH PRASAD MATHUR; It
ig , threat to the press. The entire pres; is
threatened.

MR. DEPUTY CHAIRMAN; Please J
sit down. Pleas, ,llow the Minister j to speak
i

SHRI JAGDISH PRASAD MATHUR; It

should be withdrawn immediately.

st wmTw faw  ofma, = do
F1 TAR A AT HA AT groon

FrAT srfgw, . qdf A1 auTsTIOE
1. .. (edgen)
SHRI SURENDRA MOHAN  (Uttar

Pradesh): Sir, he ha; created the impression that
the press will not be allowed to remain free.
The statement made by the hon. Minister |
shows that h, would not allow a free
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press ™ the country We are very strongly
protesting and we want that he must
withdraw it.

SHRI P. C. SETHI: We are very much for
the freedom of the press. (Interruptions)

SHRI ERA SEZfflYAN: W, d, not agree
with this one, namely, that attempts are being
made to stoke the dying members which can
only help to creat, misgivings in the public
mind and tarnish the fair image of our nation.
Therefore, in protest we walkout. You are
trying to choke the press.

(At thig stage some han. Members left the
Chamber,)

SHRI P. C SETHI; Now, as far as Assam
is concerned, ther, were about 3.10 lakh
people in the ¢*"Ps 'd T am happy to say that
how only 1.12 lakh have remained ther, and
many of them are also likely to return back
when the heavy rains start. But arrangements
are being made to see that they (jo not suffer
even during heavy raina.

SHRI KALYAN ROY (West Bengal): Are
you sure?

SHRI P. C. SETHI: What I have said about
the report is that most of the conclusions
drawn are npt very correct. It is also not
correct to say that these" wireless messages
which were communicated between various
police stations and district authorities were
sent to the Central Government. A, far as thi,
report 1is concerned, thia was written
somewher, in t"e¢ month of March when all
the election process was completed by the
Intelligence Bureau on the 21st of February.
Now, of course, one or two copies are avail-
able in the office although they were not
officially (ent, but they are available in the
office.

A, far a, the number Of deaths is
concerned, the Chief Minister of Assam
himself has said that' the number of those
persons who are missing should ulso be
counted as dead and
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now according to him there are three
thousand death, and not 1700 deaths.

Sir, as far as the elections are concerned, I
have more than once clarified th, position
about the elections and I need not repeat all
that here.

I am grateful to Dr. Zakaria for putting the
cards straight and I am really very
thankful""" far as his n gestioh iy concerned
as fe'r ag a white paper i concerned. There is
already some document and from time ~o "™
we hav, come out with documents. If any
additions are necessary, we will certainly
consider it.

A3 far as Mr. Goswami's points
resuming the talk, are concerned, we have
already taken th, stand that let some
normalcy be restored and we will certainly
try to resume the negotiations, we are
prepared for it.

SHRI NIRMAL CHATTERJEE (West
Bengal): Sir, I did mention that the reference
to the Pres, that has been made here is really
regrettable. We would have liked from our
party that such a inference had " been made
by the Home Minister and the 't why we ar,
not walking out is because the whole of
Assam issue.is involved. But it must be said
that the language used is definitely vindictive
Of the press and such reference should not
have been made. We on our part also request
the hon. Minister to kindly withdraw thig part
of the statement at least.

HALF-AN-HOUR DISCUSSIONS

On points arising out of answer to Ux»-
starred Question No. ZZ1Z given Ola 4th
November, 1982 regarding industrial
sickness

SHRI KALYAN ROY (West Bengal); Sir,
we ar, stArtiris-it at 6.10; we should have
started it at 6 O'clock. I The Vice-Chairman
(Dr. Baflq Zakaria) in the Chair]

One get, sick in discussing gi’k industry,
where the Government and whoeve, becomes
ttie'Mi'nister agrees



